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PARLIAMENTARY DEBATES -

(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

HOUSE OF THE PEOPLE
Tuesday, 18th August, 1953

The House met at a Quarter Past Eight
' of the Clock.

[MR. DEéU'rY-SPEAxm in the Chair]
QUESTIONS AND ANSWERS
(See Part 1)

9-15 a.M.
PAPER LAID ON THE TABLE

DeuiMrTaTiON ComMisSION FINAL
Orper No. 1

The Minister of Law and Minerity
Affairs (Shri Biswas): I beg to lay
on the Table, under sub-section (2)
of section 9 of the Delimitation Com-
mission Act. 1952, a copy of the Deli-
mitation Commission, India, Final
Qrder No. 1, published in the Gazet-
te of India Extraordimary, Part II,
Section 3, dated the 17th July, 1953.
[Placed in Library. See No. S-101/
53.]

ELECTION TO COMMITTEES

Arr INpIA CoUNCIL FOR TECHNICAL
EpucaTION

The Deputy Ministey of Natural Re-
sources and Scientific Research (Shri
K. D, Malaviya): I beg to move: R

“That this House do proceed to
elect. in such manner as the Speak-
er may direct, one member from
among themselvegs to be a mem-
ber of the All India Council for
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Technical Education vice Prof. C.

P. Mathew resigned, for the unex-
pired portion of the term, that is

up to the 29th April, 1955,”

Mr. Deputy-Speaker: The

“That this House do proceed to
elect, in such manner as the Speak-
er may direct, one member from
among themselves to be a mem-
ber of the All India Council for
Technical Education vice Prof. C.
P. Mathew resigned, forthe unex-
pired portion of the term, that is
up 1o the 29th April, 1055.”

The motion was adopted.

ADVISORY BOARD OF
EpucATION

Shri K. D. Malaviya: I

CENTRAL

beg

move:

“That this House do proceed
to elect in such manner as the
Speaker may direct. one member
from among themselves to serve
on the Central Advisory Board of
Education in place of late Dr.
Syama Prasad Mookerjee for the
unexpired portion of his term.”

question

to

Mr. Deputy-Speaker: The question

is:

“That this House do proceed
to elect in such manner as the
Speaker may direct. one member
from amnng themselves to serve
on the Central Advisory Board of
Education in place of late Dr.
Syama Prasad Mookerjee for the
unexpired portion of his term.”

The motion was adopted.
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Mr. Deputy-Speaker: I have to in-
form the House that for the purpose
of election by means of single trans-
ferable vote of one Member each to
the All India Council for Technical
Education in place of Prof. C, P.
Mathew, resigned, and to the Central
Advisory Board of Education in place
of late Dr, Syama Prasad Mookerjee,
the programme of dates will be as
follows:

(1) Nominations to be flled in
the Parliamentary Notice Office
upto 12 Noon on Saturday, the
22nd August, 1953.

(2) Withdrawal of candidatures
will be received in the Parliamen-
tary Notice Office upto 12 Noon
on Monday, the 24th August, 1953

(3) Election, if necessary, will
be held on Friday, the 28th
August, 1953, in Committee Room
No. 62, First floor. Parliament
Hcuse, between the hours 10-30
AM. and T p.m.

The House will now proceed......

Shri Punnoose (Alleppey): On a
point of information, Sir, Is it open to
the House to know why a particular
Member has resigned from a post to
which he has been elected by this
House?
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[The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): No particular
reason can be stated, but every Mem-

ber has a right to resign whenever
he chooses.]

Mr. Deputy-Speaker: It is open to
any Member to resign as he nleases.
It is rather inconvenient for any
Member to say why he resigned.

Shri V. P. Nayar (Chirayinkil):
When.the House elects a particular
Member, it means that the House has
shown its confidence in him. Therefore,
the House ought to know the reasons
for whiech he has tendered his resig-
nation.’

Mr. Deputy-Speaker: Under the Con-
stitution or under the Rules, I am not
entitled to call upon any hon, Member
tc state on what grounds he resigned.
It is open to him to resign.

Shri Raghavachari (Penukonda):
May I know whether he has given
any reasons for it?

Mr. Deputy-Speaker: Has the hon.
Member given any reasons for resign-
ing? ;

An Hon, Member: The hon. Member
is himself here.

Prof. Mathew (Kottayam): If I am
permitted, I will make a statement,
Sir.
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[Maulana Azad: I cannot state just
now the reasons given by him. I
shall get the information. But I
would draw your attention t¢o the
fact that it has not been the practire
of the House, when a Member who has
been elected to an office, resigns from
it for whatever reason. to raise the
issue of the reasons of his resigna-
tion.]

Mr. Deputy-Speaker: It is not with-
in the province of this House to de-
mand the reasons why a particular
Member has resigned. But, I only
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wanted "to know from the hon. Min-
ister if per chance the hon. Member
had set out any reasons for his resign-
ing, in the letter addressed to him,
on which the motion is based, and,
if so, that information might be given.
I am not going to allow Prof. Mathew
here to tell us the reason why he re-
signed and the other Members here
to ask him why he resigned.

° ANDHRA STATE BILL—Contd.

Dr. Lanka Sundaram (Visakhapat-
nam): May I know, Sir, when the gen-
eral discussion on this will conclude?

Mr. Deputy-Speaker: We have al-
ready filxed seven days exclusive of
the half day on Friday. I originaily
thought that three days would be
enough for the general consideration
and then four days might be spent on the
clause-by-clause consideration and the
last day for winding up the debate.
that is the third reading. I have got a
list of names of Members who want
to speak. I have been giving prefer-
ence to Andhra Members, then to
Tamil Nad Members, then to Mysore
Members, then to Hyderabad ,Members
and then to other Members also.

An Hon. Member: Malabar Mem-
hers?

Mr. Deputy-Speaker: Malabar Mem-
bers also want to speak because
they are in the residuary State. There-
fore, if the House wants that we should
have general discussion tomorrow
also, then after the general discussion
the clause-by-clause discussion will be
reduced to two days instead of three
days. After the hon. Members have
discussed almost. every matter in the
general discussion, the same argu-
ments will not be repeated and the
matter may be put before the House.
May I know how many Members want
to speak?

Several Hon. Members rose—

Mr. Deputy-Speaker: T would say
that instead of finishing the general
discussion today, I will call upon the
hon. Home Minister tc reply to the,
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general debate tomorrow at about

12-15.

The Minister of Home Affairs and
States (Dr. Katju): Very good, Sir.

Pandit Thakur Das Bhargava (Gur-
gaon): I may bring it to your notice,
Sir, that Members from other States
also wish to participate in the discus-
sion,

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): Sir, proposals have
been made in this for adding to Orissa
parts from Andhra. Orissa Members
want to take :part in it. On the pre-
vious occasion they were not allow-
ed. I urge upon you, Sir, that Orissa
Members should be given an oppor-
tunity.

Mr. Deputy-Speaker: I will try to
call all hon. Members who are really
affected or, at any rate, believe they
are affected by this Andhra Bill.

Shri Veeraswamy (Mayuram-—Re-
served—Sch. Castes): The Bill has
been under discussion for the past
three days. A number of Tamil Nad
Members have not been called upon
to speak. We have got our own grie-
vances to give expression tog and I do
hope more chance will be given to
Tamil Nad Members.

Shri C. R. Ohowdary (Narasaraopet):
As a result of bitter, hard and strenu-
ous struggle, we will have now a
truncated Andhra State as per the pro-
visions of this Bill. The Bill is de-
fective In content and form. A casual
reading of the Objects and Reasons
stated in the Bill discloses that the
Bill is brought before th& Houge as
any other measure is brought, war-
ranted to meet situations. It is not
because it is a first step in furtherance
of the recognised principle to adjust
the existing States on a linguistic
basis,

As a matter of fact, though in theo-
vy the Centre is agreeable to adjust-
ments of existing States on the langu-
age basis. in practice it is against it
for its own reasons, which everybody
knows well. The situation that deve-
loped in Andhra last year.............. .





